
GOVERNMENT OF INDIA 
ROAD TRANSPORT AND HIGHWAYS

LOK SABHA

UNSTARRED QUESTION NO:6843
ANSWERED ON:07.05.2015
REGISTRATION OF APP BASED TAXI 
Antony Shri Anto ;Mullappally Shri Ramachandran

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether the Government has asked the State Governments to register app-based cab operators under Motor Vehicle Act: 

(b) if so, the details thereof; 

(c) whether the Government is considering a new set of guidelines to register and regulate app- based cab operations in State
Transport Departments; and 

(d) if so, the details thereof?

Answer

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI PON. RADHAKRISHNAN) 

(a) to (d) The taxi hailing services or the on-demand transport aggregating services are covered under Section 93 of the Motor
Vehicles Act, 1988. Under Section 93, the State Governments have the power to regulate such service providers. The Ministry has
finalised a draft advisory for the State Governments in consultation with stakeholders. 
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